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a copy of the Certified Accounts
(Hindi and English versions) of the
‘Coffee Board for the year 1973-74
and the Audit Report thereon.
[Placed in Library. See No. LT-
1745/18].

ANNUAL RepORT OF NaTIiONAL Co-
OPERATIVE DEVELOPMENT CORPORATION
FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): T beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of Na-
tional Cooperative Development Cor-
poration, New Delhi, for the year
1976-77, under sub-section (3) of
section 14 of the National Coopera-
tive Development Corporation Act,
1982, [Placed in Library See No.
LT-1746/78).

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT, 1944 AND ANNUAL Rr-
PORT OF UNITED INDIA FIRE AND GENE-
RAL INBURANCE Co. Lrn., MADRAS For
1976 AND A STATEMENT RELATING
THERETO

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 38 of the
Central Excises and Salt Act,
1944: —

(i) The Central Excise (Third
Amendment) Rules, 1978, pub-
lisheq in Notification No. G.S.R.
444 in Gazette of India uated the
25th February, 1978.

(ii) The Central Excise (Fourth
Amendment) Rules, 1978, pub-
lished in Notification No, G.SR.
445 in Gazette of India dated the
25th February, 1978. [Placed in
Library, See No. LT-1747/78].

PHALGUNA 19, 1809 (SAKA) Statement by P.M. 254

about Sikkim Merger (C.A.)

(2) A copy each of the following
papers (Hindi* versions) under
sub-section (1) of section 619A of
the Companijes Act, 1956: —

(i) Annua] Report of the Uni-,
ted India Fire and General In-
surance Company Limited, Mad-
ras, for the year endeq 31st De-
cember, 1976 along with the Au-
diteq Accounts and the comments
of the Comptroller and Auditor
General thereon.

(ii) A statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being laxd  |Placed in Library,
See No LT-1748/78].

—

12.01 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT.}NCE

REPORTED STATEMENT BY THE I’RIME
MINISTER ABOUT MERGER OF SIKKIM

SHRI SAUGATA ROY (Barrack-
pore): Sir, I call the attention of the
Prime Minister to the following mat-
ter of urgent public importance and I
request that he may make a state-
ment thereon: —

“The rcporteq statement hy the
Prime Minister that Sikkim merger,
was wrong”

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, the Hon’
Membors are exercised over the re-
port of the preg interview which I
gave and which has been published
in the newsrapers on the guestion o
Sikkim. I have not yged the term
‘annexation’; T <poke of merger. In
response to a specific question by the
correspondent I observed that the

December, 1977,

*English versions of the gocuments were laid on the Table on the 23rd
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manner of merger was not desirable,
I had also clearly stated that it can-
not be undone. I have expressed my
views on the manner in which the
merger was effected. 1 did so at the
time of merger and 1 have done so
ever since, T have always believed
that even desirable objectives should
not be accoiaphished in @ manner
which would arouse needless criticism
and suspicion.

Sikkim being a constituent umit of
India is a settled fact There can be
uo question of unsettiing it. I have
made it clear to the Chogyal that he
should adjust himself to the changed
circumstances which was what 1
~pecifically reiterated  in the course
of the presq interview

SHRI SAUGATA ROY- Sir, I have
gone through the Prim¢  Minsster's
statement very caretully and I am
thankful to him that the Prime Min-
Woter has not used the word “annexa-
tion” though that wa< the word
which was useq in the headline of
Times of India yesterday But when
I rise to frame my question, I do so
with a lot of pain  because, to  my
mind, thig should not have been a
matter of Calling Attention motion
but <hould have been s matter of
censure motion naginst the Prime
Minster

Thic 15 the fitst {ime 1o the history
of independent India  that a Prime
Minister has  expressed an opininn
against the integration uf an integral
part of the country, ever, if it 15 a
personal opinion He has also ex-
pressed an opinion about the merger
of Goa Tomorrow, he may express
#n opinion against the integration of
rrincely States. Not only that. This
is also against the Thirty-sixth Am-
endment of the Constitution which
was passed by this House, by the
Parliament, of which the Prime Min-
ister was a member. I have great
respect for the Prime Minister. Bui
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I must state that it is not a truthful
statement. He has stated:

“I have expressed my views on
the manner in which the merger was
effected, I did so at the time of
merger and I have done so ever
since.”

1 have 1n my hand a copy of the de-
bate of 4th September....

SHRI MORARJI DESAI: Where
have I said. I did it in the House? I
did not speak in the House. Mr.
Shyamnandan Mishra spoke. He was
the deputy leader of my party at
that time., He has said definitely
about 1t

SHRI SAUGATA ROY: On Sep-
tember 4, 1974, the House debated
the Thirty-sixth Amendment of the
Constitution. Not only did the Prime
Minister not speak against it but he
also dud not vote against it. Not only
that The members of his party of
which Mr, Shyamnandan Mishra was
also a member and was its deputy
leader did not vote against it.

Now, if the Prime Minister says
that he was not for it at that time and
he did speak out, I can only say that
1 differ with that opinion. But my
apprehensions are 1n another respect
If T may mention, the majority of
population of Sikkim, about 72 per
cent are Nepalese speaking peeple
ang it was these Nepalese speaking
people who mainly led the agitation
against the Chogyal and for the in-
tegration and merger of Sikkim with
India Sir, it secems to me, somehow
or the other, that the Prime Minister
has set his heart against these Nepa-
lese speaking people also, 1 just re-
feried to a brief statement that the
Piime Minister made to the members
of All India Nepalese Bhasha Samiti
when they met the Prime Minister
secently.  According to the members
of the delegation, they were treated
very shabily. The Prime Minister
said to them, “I derecognise Nepa-
lese language from this Sahitya Ake-
demy” when it has already been re-
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cognised by the Bahitya Akademy. He
also ull:l.y“lblnthe entry of the
Nepalese people to the Indian Army,
th‘ﬂgvy.ndthe.ﬂirm. it they
insist on inclusion of Nepalese langu-
age in the Eighth Schedule.”

If I may mention, 1 come from a
State where Nepalese speaking peo-
ple form a large part of the popula-
tion nng the present statement by the
Prima Minister will create a further
misapprehension in the minds of Ne-
palesa gpeaking people who inhabit
the vorthern part of West Bengal,
parte of Assam, Sikkim and also large
parts of Uttar Pradesh, So, at this
stage, I think, that this misapprehen-
sion & still more because the state-
ment came out on the day the Chi-
nese delegation came to New Delhi.
People may find a connection between
the two that the day the Chinese de-
legation came to New Delhi, on the
same day, the prime Minister of the
country made a statement against the
integraition of an integral part of the
country, of a State of the counrty, of
people who are there in the country
for so long I think that the Prime
Minister is a true Gandhian and I
would like to ask him-—sincc he has
already saiq that he has not said cer-
{ain things—whether in this Parlia-
ment he will tender, he will express,
regret for the remarks made and also
to the Nepalese speaking people so
that their misapprehension may be
allayed

SHRI MORARJ: DESALI: I am very
sorrv Sjr, that the hon Member
should have used the languaze which
he useq and made allegations against
me which are quite unfounded. He

"1 not succeeq in putting Nepalese
people against me, howsoever much
he may try to do so, because I have
no dislike of anybody Why should
they say things which are unfounded?
I have never said these things. (In-
terruptions) I never made that state-
ment. If you confront those people
before me. vou will realise that T did
not make that statement What is
the meaning of imputting this kind
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of a thing to me? If
nothing else to say and i they say
this, T have every sympethy with ny
hon. friends. I do mot want to object
to that. But this is not the way in
which a debate of this kind should
be carried on. He says: I am a true
Gandman. I am ftrylng to follow
Mahatma Gandhi truly. I cannot ye
claim that I have completely become
a true Gandhian in sense in
which Gandhiji was; I cannot claim
that, but I am trying to approximate
to hig discipline. Now, one of the
main requirements is that one ghould
not be afraid of the whole world in
telling the truth ag one sees it. Whe-
ther others agree with it or not is
not a matter of consequence. The con-
sideration ig that one must not speak
for others; I speak for myself, It ia
not at all....

-

(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): You speak for the nation,

(Interruptions)

SHRI MORARJI DESAI: If this is
what they want, I will not say any-
thing. I sit down.

(Interruptions)

SHRI YESHWANTRAO CHAVAN
(Satara): When the Prime Minister
makes a statement to a foreigner it
15 in his capacity as the Prime Minis-
ter and it is misunderstood. (Inter-
ruptions) it is national interests which
are more important and I think the
Prime Minister owes an explanation
and apology to the House and the
nation

SHRI MORARJI DESAI: I do not
want to ask for any apology for these
unfounded attacks on me, What is
the meaning of this? There is no
question of my apology (Interrup-
tions). It is not as if T have said thiy
today. I am the Prime Minister no
doubt. But that does not mean that
what I had said then, I waz not en-
titleq to say it then, and if what I
said then ig what I pelieve was right-
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ly said at that time, and it somebody
askg me about it, how can I deny
what I hag said® Whatever the hon.
Member may say, I am not going to
yield to that at all. (Interruptions).

o TRt Teg (W) ;9T
squr WEET § WX Arew § WA wAv
W F eav wrEwTa weAr Srear g e
w1 fafers & fawe ¥ oY aunw e
3, Sa¥ AR F 7 X reeegAr gi Y
AT & fafeaa Y & fr fafew &
FaTS 9T WY TS SEW FE §, 4 A
wRTHE waTe @ Afww sEET s
qfcier ¥ qgar =fge |

N g ot ol od w=w T
w91 a7 @ &, I7%T AW § I9 A
Y g #Y fede A7 W7 gerfea
FIAT ATgAT g WX vH awy fafew
w1 faq wwre A wg ¥ fafows 597
FT wuw fFar w9 SRR A
¥ aplr gfer ¥ weErdy A
|y DAY & 98 WY ¥ weE wwe
TEAT UTEAT § | & R g Fe AEa
£ fr fufer 1 1w & famm gt
FE S, goT, SR FTE &Y AT AW § )
a1 A& Y of IAwr Aa 3, A
TR ag e fr AT wgr ¥ ? AT o<
TYZ TN Y WA 97 ST IART FIWTE
g7 | Tt Fwra far ¥ o7 am-
FT T IWT T AT I 9§ A "wUIHT
¥ar & AT AR

#m W o gfega mwdw o
g fyeifes asweT Fgr wET O
arFT & ' frers” AT Arstee wRfeT
qur 317 faur fs o 7Y TaTer ey &Y
gardtaf dv 130 Fo ¥ g wETAR-
qa “afrygw” & Fgr av
‘It 18 an act of annexation’
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g ¥ wFY agw & v § afoew
e ¥ WY o—

“Bhutto sees an excuse for arms
aid . Swallowing up.. "

Y axg F Jarw ¥ off xaer ad gy
fom 3 € ot WY A1 WY g9 & fadw
7T ¥ AY A%y frar ar g F 3w
WIHT GG T T T ATEAT
afer & ag wawa we wgar §
faRw Hify arewdos s ¥ o Wt
goR yarfag w7 Sfew seaawer
IHET w7 WA ar & ?

o AT AY A9 & qF qadee
qrY ¥ arT ® A A wg fy
steR fafreee &1 ot asasr g §
Iq 9T w41 Iasr Sfafwar 21 @R
g7 fiF Ty wour 97 wrf wEzde Ay
gl %A 41, faw I9W v fE
(vw@a) & S # AfFr daey
QAT FT IFTT AL AT AGAT §
AfE ag g7 sl Y Far oAy gfo
Tt ¥ AR FT qFTH ATF-TAT A
AT WEAT g1 TR WA AW
famr 9T =er av fiv

“This )5 a wishy washy Bill, a
dangeroug innovation not only
Constitutionally but even more
dangcious politically *

7 gAY FaT 9T (swAerr) o dT
THY § FET 4T | (smwawr) gmrd
fadndt fadt £ @ 37 a7 afgerar
Y =ifer | A9 &1 THIET A ¥ET
a7 ar fF gl drad ame qewe
o A9 G AT QS e fafee”
IEW FeT 97 5 w7 ady AT & an
TE AT o THo Hio § 71T FfEW |
a1 F I WY 7 qF7 qar 5 9w
HLETTT AT F TG SATET AT FC
g S A X UE ANT FT FATAO
&7 1T 4T | qEr AE Aqre W qA
& wrary WY w09 ¢ W § (avanr)
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SHRI VAYALAR RAVI: I am on
a point of order.

This Parliament constitutes the
‘people of the country who stand for
the territorial integrity of the nation.
In thig Parliament there is an Hon.
Member representing Sikkim. Now
the Hon. Member seeks to justify the
statement or the allegation made
against this country and the Govern-
ment in those days by certain foreign
Governments, by Mr. Bhutto and some
of the newspapers that the merger of
Sikkim was wrong. He is trying to
Justify the stand. This Parliament is
not to speak against the territorial
mmtegrity of the country: he should
not be allowed to speak like this.

To TN fog : SITETE wEYEy,
& wrg g 5 gwrk fade faa drey
AW AT A :

gt % foferw & wra § fraoer
F AT ¥ mw At A afen fF
1947 & 917 fafmw widw A wqmT
g ft, @ IR FH avwe A
fromm & fam rar At Sfe ol
Tt &% FET gFAd F I 7 e
& fear 1 1954 ¥ W@t ¥ v,
TR, § AgET #1 qw fow @
gt fr faferw wva & Ry
=T | 7 s fafew FY At e
T 91 | fHw o feafa fare wf, o
3har & oy % drovree gf A7 W@
Fr far 7oy (awara)

¥ oud faeme w69 ¥ w7 =%
AW JA S ¥ Ao §w ower
FLAT AEAT £ (TaTH)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This is a very deli-
cate matter. The Prime Minister has
clarified his position that it was his
Personal opinion and my frieng here
is making political capital out of it.
Here and now there shoulg not be a
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discugsion, They should not try to
make political capital out of thess

things,

o Tt g : w7 7y W10 @w
¢ fr fafew & aa & arg fraas
1 wrawe AR gfaae-faatary 3§
TO qI-aWR F & grer ar ?

SHRI N. SREEKANTAN NAIR

(Quilon): Is he making a speech or
asking a question?

o Tt Ty

I am asking a question.

Far fafeww & faergs & aww
wiraet § wirafaaas g€ € 7 #an
i & faeas 9 gwre ST 3,
TR, AT, SrfEea w1 faferw
oy, % sfafean gf A7 (wwawr)

SHRI K. LAKKAPPA (Tumkur):
I am on a point of order,

A Member has got every liberty
and right to say what he feels, hut
can he say in these proceedings, while
making a speech, anything against the
intercsts of the nation? He is ques-
tioning the very merger of Sikkim
with India. In his gpeech, he is talk-
ing against the interest of the coun-
try. You have to regulate this mem-
ber in a proper manner.

P wto Tt Fag e wEvEw,
¥y 77 § oy awa 36§ dfaa
weivew F faferw #1 qefoee =2z v
zot ¥ 1 fergmarr Y oonfifa & fag
g gafega frar w91, 97 =@
at a1 TP stfaw garer ag ¢ fr @
1947 ¥ fafr =z st Y o
& auy agy aed & faam ) wiw
TE of a1 T 9 1954 F wure ARl
Fge ot =1 fama F fow qa fear s
a1 a7 7?5 e W A &Y e
WA af?
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SHRI MORARJI DESAI: I do not
want to generate any further excite-
ment in the Opposition.

SHRI YESHWANTRAO CHAVAN:
We are very much excited,

SHRI MORARJI DESAI: I csn
understand your excitement but that
does not mean that I should be ex-
cited, I do not want to add to that
excitement and, therefore, I go not

propose to reply to the questions put
by the hon, Member.

SHRI YESHWANTRAO CHAVAN:

1 think, you owe an apology to the
nation.

SHRI KANWAR LAL GUPTA:

Do not make a political capital out
of this,

SHRI MORARJI DESAI: There is
no question of any apology whatso-
ever; I cannot do it

SHRI YESHWANTRAO CHAVAN:

You owe an apology to the nation.
If you do not do it, we will stage a
walk-out.

Shry Yeshwantrao Chavan and some
other hon. Members left the House.

SHRI C. M. STEPHEN (Idukki):
Mr. Deputy-Speaker, Sir, I have
written to you seeking permission to
make a statement.

MR. DEPUTY-SPEAKER: Yes.

SHRI C. M STEPHEN: In the
view of our party, what has happened
is a very very serious matter. We are
really pained to see that the Prime
Minister does not concede the gerious-
ness of the matter. According to me,
three points are involved 1n this. First,
the statement of the Prime Minister
that he made the statement in his
personal capacity. Occupying an
office has got its own constraints.
When somebody occupies the position
as the Prime Minister or the Presi-
dent of India, he has got certain cons-
traints and when a remark is made

ibg
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about a matter vitally concerning the
Constitution and the picture of the
state of affairs in this country, parti-
cularly when talking to a foreign
journalist, one cannot take it as =
statement personally made. I do ac-
cept his statement on its face value,
but the claim that he can make a
statement in his personal capacity
concerning a matter which ig so vi-
tally concerning the country is a pro-
position which I gm incapable of ac~
cepting. Therefore, I have got my
objection to that.

Secondly, there is an oath  that
everybody takes, The oath is: I will
upholq the integrity and sovereignty of
the country. By so many processes, the
country has come to existence and
Sikkim is a part of the country. As it
is a part of the country, every Member
of Parliament as also the Prime Minis-
ter is obliged to uphold the integrity of
the country and to say that the process
by which that integration took place
was objectionable {5 not upholding the
integrity of the country. To that ex-
tent, the Prime Minister has violated
the oath that he took when he agsum-
ed office This is fundamental. If
you say that the process was bad, if
vou say the means was bad, but say
that the result is all right it is not
upholding the integrity of the coun-
iy Therefoire, I do expect the Prime
Minister to withdraw that statement
<o that the conscience of the people
of Sikkim ma ybe get at, and sO
that the integrity of the country
may be completely safeguarded. 1 do
appeal to the Prime Minister to make
a statement withdrawing that state-
ment. I would like to hear what he hag
got to say about that

SHRI MORARJI DESAI: I am not
going lo sav anything

SHR] C. M STEPHEN: The /rime
Minister saye that he is not preoared
to withdraw that statement So Sir. in
protest against the stand of the Prime
Minlster and to uphold the Integrity of
the country I and my Party stage &
walk out.
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Shei C. M. Stephen and seme other
hon. Members laft the House.

SHRI M. N. GOVINDAN NAIR
(Trivandrum):I do not want to make a
speech, But we also protest against
the statement made by the Prime
Minister and we walk out.

Shri M. N. Govindan Nair and some
other hon. Members left the House.

SHRI GEORGE MATHEW (Muva-
ttupuzha): On behalf of Kerala Cou-
gress, we also protest and walk out.

Shri George Mathew and some other
hon. Members left the House.

sfwedft vt (frarl) @ @
AT F N TFE aAE—IG AGE
TMAEY F IT &1 FWHT w gAWT
¥ fag oF TR AR @ o g
19 W & foq arge e s § W
TEAEY A aga %7 wH far § A
€ [ AT AT T AT FA B
forg wrk oY w7 Yy fear 1 (sqway)

MR. DEPUTY-SPEAKER: Mr. Ahsan
Jafri—not here.

Shri Ravindra Varma.

12,27 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission, I rise to announce
that Government Business in  this
House during the week commencing
13th March, 1978, will consist of:

(1) Congideration of any item of
Government Business carried over
from today's Order Paper.
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(2) Submission to the vote of
the House of Demands for Grants
on Account (General) for 1078-78.

(3) Discussion and voting on:

(a) Demands for Grants (Rail-
ways) for 1978-70.

(b) Supplementary Demands
for Grants (Railways) for 1977-78.

(c) Demands for Excess Grants
(Railways) for 1975-76.

(d) Demands for Excess Grants
(General) for 1975-76.

(e) Supplementary Demands
for Grants (General) for 1977-78.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have already given
notice of a privilege motion against a
Police Officer. About that I would
like to say something.

MR. DEPUTY-SPEAKER: You have
already been informed regarding the
position. Please do nol raise that
matter now.

SHRI HARIKESH BAHADUR: Dr.
Ambedkar, a respected leader of this
nation—his photographs were torn out
in Bareilly. About that also I have
given a notice. It is a very serious
matter,

MR. DEPUTY-SPEAKER: That is
under consideration. . .. (Interrup-
tions).

SHR1 HARIKESH BAHADUR:
g qfag§ swia qg gAT R
In UP, the Police officers are behaving

like this....(Interruptions).

MR, DEPUTY-SPEAKER: What ig
"7} wg foar f ag goov wfadww §
the point of all of you getting up? It

is under consideration.

Now Shri Vayalar Ravi.

SHRI VAYALAR RAVI: (Chirayin-
kil): The Minister has presented the
business for the next week about
which I would like to make one or
two suggestions.



